HON'BIE SHRI R,RANGARAJAN : MEMBER (ADIW,)

@ oral order as péri. Hon'ble Shri R,Rangarajan, Membe

" given as no reply was filed,

&

|
IN TE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD B

AT HYDERABAD

0.A.No0,1002/96

BETWEEN 3

V.5undara Babu e+ Applicand

AND ' g
|
1, The Joint Controller of Defence,
Accounts, PAO (ORS) E.M.E,,

Secunderabad,

2. The Controller of Defence Accounts,
Near Secnnderabad Club, Securderabad,

3. The Controller General of Defence,
Accounts, R.K.Puram, New Delhi,

4, Union off India, rep, by its
Secretary,to the Dept., of Personnel
and Public Grievances, Secretariate,

New Delhi, .+ Responden
Counsel for the Applicant » ‘Mr.K.Ver
Counsel for the Resipondents e. Mr,V,Bhi
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JUBGEMENT
Heard Mr,K.Vénkateswara Rao, leamed counsel

applicant and Mr, Sa yanarayana Murthy for Mr, V Bhimg

standing counsel for the respondents.

2. - This OA was ;admitted on 22,8,96 and four week
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posted for oxders no reply has been filed, It is a
simple case and the respondents should not find it d

to file a reply within the stipulated time, As the

42&21*;0 file a repl& in time, the OA is disposed of

.

available material on record,

|
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3. The applicant was givenfadvance of #s,5,680/-

very
ifficult
respordents

with the

on 11,1,91

towards L,T.C., advance £ the block year 1986-89, It ¥was

by him |

intimated /that he haé ;roposed journsy to Nagapatna\];by

purchasing tickets with the advance amount and to p

his journey on 20,2, %91, In the meantime D.O0.T. O.M{

1/91-Estt (A), dated| 23,1,91 suspending the LIC facil

was issued
temporarily till 31.3,91/6ue to situation created bg

gulf war, 'The applicant purchased the ticket with t

ceed on
No, 31011/
ity

cause of

he advanpce

granted t him and it is stated that the applicant produced

even
the tickets purchasbd by him/oefore the commencemeny of the
journey,
4., The applicanE after coming baék to the headcqyarters

after availing the ITC, submitted his final claim fg
the advance.gg&meq;_made to him, But that claim was
and an amount of %J§314/}_including\pénal interest d
gdvanced amount of Rs, 5680/~ taken earlier was recove
his salary in the months of September, October and N
as per letter No,AN/75/LIC/PAO(ORS) dated 25.9,91.
thereafter filed répresentation for_paying back the
amount as per his representation dated 8.6, 95 (3-3).
representation wasitu;ned down by the impugned ordey

LTC/Corr,., dated 9,8,95 (A-l)on the grouné that the

has commenced his onward journey after the date of 1

of .the order dated 23,1.91, Hence the recovery mace

order,
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5, This OA is filed for setting aside the impugngd order

dated 9,8.95 and for a further consequential declaraf

the amount recowered from his salary totalling k.6,31

e ————
- - — —— P | ot "
Ef—: e TR T een * - T ey

rion &3"_1_:_:%1:11 o o B

4/-

ﬁﬁmsggg?

6. The applicant obtained the ananCeEgE‘a’un"s'ta’.tﬁ
claigreon 11,1,91 earlier to the date of issue of th

23,1,91, Further it is stated that he has produced

even before undertaking the journey on 20,2.91. If
advance cannot be g:anted) the applicant should have

to return the money|when he produced the ticket purc
urdertook
him earlier to 20,2.91 when he actually :* - . J)the

But no such action has been taken, Further the appl

in his OA that even during the period when the LTC f
|

was suspended advance was given to one Sri BVS,.Poorr

Senicr Auditor.,

been |
\i- jgiven to the respondents to file a replﬁ_‘it has 4
!
that there is no reason to disbelieve the averment p
) the payment of LIC ag
applicant in this OA in regard to/Sri BVS,Poornachar

Asl no reply is fi Led’ inspite of end
I

In view of the above facts I feel that the recovery
amount of fs,6314/- 'from the salary of the applicant

and it has to be reimbursed to him,
I M -

7. In the :esuit, the following direction is g
| : .
Rl and R2 are directed to return the amount ¢

e OM dated
the ticket
the LIC

pbeen told
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icant states
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achandra Rao
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recovered from the, salary of the applicant within la periocd of

three months from the date of receipt of a copy of |{

8. The A is ordered accordingly. No costs,

I
(R .KANGA]
. Member (
Dated: 4th October, -19-96
(Dictated in Open Court)
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Copy to:=-
1. The Joint Controller of Defence Accounts, PA
. E.M.E., Secunderabad. ‘ . ‘
2. The Controller of De ence Accoufits, Near Sec
club, Secunderabad. '
3. The Controller ceneral of Defence, Aécounts,
New Delhi, | '
4, The Sectretary to the Dept. of personnel ¥nd E
Grievances, Union of India, Secretariat, New
S. One copy to sri. K.Venkateswara Rao, advocat
6. One copy to sri. V;Bhimanha; Addl. CGsSC, CAT
7. One copy to Library, CAT, Hyd. |
8, One spare CoOpy.
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D (ORS) ,
hnderabad
R.K.Puram,

ublic
De'lhin
e, CAT, Hyd.
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